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THE MINISTER OF STATE IN (b) if so, the details thereof? 

THE MINISTRY OF COMMERCE 
(SHRI ARANGIL SHP..EEDHA· (c) the names of banks that have 
RAN): (a) and (b) The setting up of been indulging in this pradlce; anu 
certain joint venture projects for 
manufacture of DAP/phosphoric acid (d) the action taken/proposed to be 
in USA and Jordan are presently at taken by Government in this regard? 
discussion stage in MMTC from 
technical and operational angles. No 
specit:Proposals have emerged. 

~'1r 
OD~ ... ,.¥ID~ 

2715. ~RI y, S. B~SA VARAl: 
Will the mister of F NANCE be 
pleased to state: 

(a) whether his Ministry had taken 
a number of measures to check the 
deficit financing; 

(b) if so, the detail~ thereof~ and 
(c) to what extent it has been che-

cked so far? 

THE DEPUTY MINISTER 
IN THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) and (b) 
Yes, Sir. Government has initiated 
steps to maximise revenue receipts 
and contain expenditure growth. All 
Ministries/Departments have been re-
quested to make sustained efforts for 
reducing the burden of administra-
tive expenditure and .;''{erClse careflil 
scrutiny of all ongoing programmes 
and schemes. They hav~ been advis-
ed not to make any fresh demands 
for additional funds, however, im-
portant or urgent the requirement 
may be unless they are in a position 
to identify matching savings in their 
other ongoing programmes. Orders 
have been issued imposing a cut in 
expenditure on foreign travel and 
petrol and diesel consumption. 

(c) The implct of these measures 
will be known over a p:riod of time. 

~,. 5 
Paymeat of Commissioo by Banks 

2716. SHRI SANAT KUMAR 
MANDA_t:: Win me MInIster of FI-
NANCE be pleased to state: 

(a) whether nationalised banks are 
paying commissions to large deposi-
tors including chiefs of public sector 
undertakings; 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) to Cd) 
Reserve Bank of India (RBI) has re-
ported that they have not received 
any specific complaints indicating 
names of Banks/Undertakings re-
garding payment of commissions by 
Nationalised Banks to large depositors 
including public sector undertakings. 
Reserve Bank of India has issued a 
series of instructions prohibiting banks 
from paying brokerage in any form 
for acquiring or mobilising deposits 
to any individual, firm, company, as-
sociation, institutions or any other 
person. The Chairmen of Banks have 
been asked to take effective steps to 
ensure that any practice :Jf giv~ng in-
ducement in any form are ont resorted 
to in their banks. They have also 
been asked to bring to the attention of 
RBI cases coming to their nvtice where 
deposits have been acquired by banks 
by resorting to unfair practices or in 
contravention of the Reserve Bank of 
India's instructions. 

'")..'lb 
Under-Invoicing of Import 

2717. SHRI_.,.sANAI __ KU~ 
~ANDAL: Will the Minister of COM-
MERCE be pleased to state: 

(a) whether in a bl(.i to discourage 
under-invoicing of imports and plug 
revenue leakages, India has pressed 
for a significant change ill the import 
valuation code of the General Agree-
ment on Trade and Tariffs (GAIT); 

(b) whether the GATT code has 
created problems of underinvoicing 
for India~ if s.o, the reasons therefor; 
and 

( c) the stage at which the matter 
stands at present? 


